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ITEM NO.4               COURT NO.4               SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 19613/2019

SECURITIES AND EXCHANGE BOARD OF INDIA             Appellant(s)

                                VERSUS

ROHIT SEHGAL & ORS.                                Respondent(s)

 IA No. 88291/2019 - EX-PARTE STAY
 IA No. 88292/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT & IA No. 88293/2019 - PERMISSION TO FILE APPEAL)
 
WITH
SLP(C) No. 13678/2019 (XVII)
(FOR ADMISSION and I.R. and IA No.88271/2019-EXEMPTION FROM FILING 
C/C OF THE IMPUGNED JUDGMENT and IA No.88270/2019-PERMISSION TO 
FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 12-06-2019 These matters were called on for hearing today.

CORAM : 
         HON'BLE MS. JUSTICE INDIRA BANERJEE
         HON'BLE MR. JUSTICE AJAY RASTOGI

(VACATION BENCH)

For Petitioner(s) Mr. C.U. Singh, Sr. Adv.
                    Mr. Bhargava V. Desai, AOR

Mr. Akshat Malpani, Adv.
                   
For Respondent(s)

          UPON hearing the counsel the Court made the following
                             O R D E R

Permission to file appeal is granted.

Exemption from filing certified copy of the

impugned order is allowed.

Permission to file additional documents is

granted.

Issue notice only to respondent No.1 at this
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stage, returnable on 17th June, 2019.

Dasti notice, in addition, is permitted.

In the meanwhile, status quo,  as of today

shall be maintained by the parties.

(NEETU KHAJURIA)
COURT MASTER

(ANITA RANI AHUJA)
COURT MASTER


